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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 994/2024

q’i“m THE MATTER OF:
o >

N INGH CHOUHAN

.. APPLICANT
VERSUS

STATE OF UTTAR PRADESH & ORS.
.. RESPONDENTS

AFFIDAVIT ON BEHALF OF VICE CHAIRMAN, AGRA
DEVELOPMENT AUTHORITY IN COMPLIANCE OF ORDER
DATED 17.07.2025 PASSED BY THIS HON’BLE TRIBUNAL.

[, M. Arunmozh: aged about 37 years, posted as Vice Chairman,
Agra Develepment Authority since 23.08.2024, having my office at
Agra, Uttar Pradesh, do hereby solemnly affirm and state on oath as

under:

N : ; : T
¢~ 1.That | am the Vice Chairman of the Agra Development

&

= :‘—-—-‘ Authority {hereinafter “AA”}, the Respondent Ne. 5 in the
@
K a,\ove* captioned matter, énd ben‘zg conversant with the facts

N 3
L(Z)\\ﬂ\\\ e‘ﬂ'f smumot ances of thu present case, I am l“J}’ C(ﬂ'l})f’fuﬂ%

\Q h\‘)"‘““‘



and duly authorized to swear this affidavit on behalf of the
Authority.

2. That this Hon’ble Tribunal, vide its order dated 17.07.2025,
was pleased to direct the undersigned to remain present before
this Hon’ble Tribunal and to produce the relevant records

through duly authorized officers on the next date of hearing.

3. That in compliance with the afcresaid order, I respectfully
submit the following factual position relating to Gayatri

Manhar Green Colony, Shastripuram, Agra.

4. That | %fnt Sunita Paﬁwal wlfe of Shri Niranjan Pahwal
Secr etary of Shri "‘eer‘th Sahkari Awas Samiti Ltd., was granted
approval. of a layout plan by ADA on 04.08.2010 for a total
area admeasuring 10,469.12 sq. meters situated in Khasra No.
151, Village Mohammadpur, Agra. The said layout plan was
sanctioned by providing an approach after proposed widening
of thx GXISUIIU chak 10dd to 1” meters on the north side of

Khasra No 151

5. That during inspection, it was observed that a pathway has
been carved out on the southern side of the cclony in Khasra

No. 152, which does not form part of the approved layout plan.

Ex-Ihat on both mdes ﬁf the eforesaud unauthorized path in
Y
ﬁ m\?\r No 152, open land without boundary walls exists,
\N/ V‘%‘ rqw

planta‘uon has been carried cut. No septic tank was

s




visible on the said land; however, a pole-mounted transformer

is installed on one side.

7. It is also submitted that the sewage of the colony is presently
being discharged by connecting the colony's sewer to the sewer
line laid by Jal Nigam, Agra. That as per the approved layout
plan of Khasra No. 1531, no Sewage Treatment Plant (STP) has
been constructed in thf_:-p‘ark or other specified areas of the

colony. -

8. That the land situated on both sides of the southern gate,
which has been described in the Application as a “park,” does
not form .part of the approved layout plan of Khasra No.151.
Accordingly, ADA has issued a letter to the developer for non-
compliance -with the sanctioned  plan. In Khasra No.
152/1(Min.), 3.3650 hectares of land is registered in the name

of Gu raj Cooperatlve Housm bociety Ltd. Agra, Girraj Singh,
Navrﬂng Cooperatlve I—Iou mg Somety Ltd. thmugh Npottam

mgh vaa&s Road '\Iew Agza thr ough Partner Nikhil I’ahwa;
Ram\,hahd Shubham Hnusmg ¥F 12 Da)alr Arcade. Shri
Té.lki“é“é (‘ha}rman 7(;11"ra] Mlttdl Ch%ii‘man Ha‘riQ;hankar
Lavanwa and m the “ame -‘&ha‘-‘ra No ]’32/1!M1n) 0.6910
he “tares of ]and is regste: ed in the name of Agr Develoo’ne“lt
Authorltv Agra olkcmurf. I—lou‘;mﬂ Scheme. In. I&h’iqra No.

5\?/0 0 6740 hectaiec, of lcmd is registered in the name of

ag: ‘r’.&\;,rawal Agrd fhxouvh Qecretan Madhu;udan

2N "
«mt_ve rj[fmsmOr Ss)mc‘ty ,.(f( Yug lklshorf' Agmw 1, Shri

1’"‘: 5 G :
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Talkies Bypass Road New Agra through Partner, Shriniketan
Developers F 12 Dayal Arcade. That as per records of ADA, the
land use of Khasra No. 152 is affected by the proposed 30-
meter-wide road network under Road Network Plan Zone-3,
while the remaining portions of Khasra Nos. 151 and 152 fall
under the Residential Zone (Low-Density). A copy of letter by
Town Planner, Agra Development Authority dated 28.01.2025
is annexed herewith and marked as ANNEXURE-1.

. That as per the layout plan approved by ADA in 2010, the

northern gate of the cclony was designated as the main
entrance; however, upon inspection, it was found to be closed.
That the Town Planner, ADA, vide letter dated 13.02.2025,
confirmed that under the Road Network Plan Zone-3, a 12.00-
meter-wide road is specified in front of the land of Khasra No.
151. A Copy of Map is annexed herein and marked as
ANNEXURE-2. A copy of the plan of Manhar Greens situated
at Khasra No. 151 of Mauza Mohammadpur Agra is annexed
herewith and marked as ANNEXURE-3. A copy of the letter
dated 13.02.2025 to UPPCB is annexed herewith and marked
as ANNEXURE-4.

10. That the Enforcement Department, ADA, has issued a notice

dated 27.08.2025 directing that land. use must strictly
onform to the approved layout plan and requiring the
Qper to submit clarifications. by 03.09.2025, failing which

iate proceedings under the U.P. Urban Planning and

Ak



Development Act, 1973 shall be initiated. A Copy of notice
dated 27.08.2025 is annexed herein and marked as
ANNEXURE-5.

11. That in view of the above facts and circumstances, and in
faithful compliance of the order dated 17.07.2025 passed by
this Hon’ble Tribunal, the present affidavit is being filed for the

kind consideration of this Hon’ble Tribunal.

12 That the annexed with the this Affidavit are true copies of their

Originalé.

N

DEPONENT
VERIFICATION

[, THE ABOVE MENTIONED Deponent, do hereby verify that
the contents of the above Affidavit and the Annexure herewith
are true and correct to the best of knowledge, no part of its

false and nothing material has been concealed therefrom.
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